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ORAL ORDER (PER HON'ELE SHRI R.,RAN

None for the spplicant,
learned counsel for the respondent
year 1997 we are disposing it of u

(Procedure) Rules, 1986,

2. The applicant in this Oa
basis as Stenographer against the r
' e

8«5-90 until further orders wide Sr
proceaded on maternity leave by or¢
He was continued ae such until furt

short term leave vacancy caused due

K.G,.Nandagopal, LDC by order No, 56( ,

Thereafter he was contitnued as temg
términated by the impugned order N¢
(Annexure-~3) as there were no other
te contirue him,

3. This OA is filed to set ¢
C/10130 dated 6=-2~97 {Annexure-3) k
arbitrary and for aconsequential 4i
regularise the services of the appl
w.e.f., gxﬁ& the date of entry intc
4. In the reply it has keen

appointed only on temporary on adhc

and@ that he kas never posted agains .

/LDC
Stenographerffis filled through the

arpointee who§\1s not appointed thr
of right to regularise his services

appointed on the basis of the exami

:F\,//
!

ARAJAN ¢

vas appointed tempora

2r No,221 dated 10-5«9

er orders w,e,f.,

rary on adhoc basisLI:_.~

cant as lower Division
‘learly stated that he
S&C,
sugh S8C cannot demand

tation conducted by the
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MEMBER (ADMN.)

Heard Mr,V,Rajeswara Réo,

As the OA was filed|{in the

jer Rule 15(1) of the CAT

on adhoc

aternity leave vacancy|w.e.f.,

:. B.Annapporna, Stenographer

{Annexure~I)
16-37=-90 against
to grant of EL/Commuted leave to
dated 30-07-90 {(Arnexure-2),

oan
and was

Est/P/293/C/10130 dated 6-2-97

short term leave vacaf%g%available

iide the impugned ordern Nc.Est/P/293,
' holding the same ¢gf= illegal,

rection tc the respondgnts to

Clerk

service i.e., 30-7-90 [(Annexure-2)

has been

: basis against the leagve vacancy

any regular post, The post of

Hence a temporary on adhoc
as a matter
without being recommerided and

S5C.,
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5. The applicant has not £

It is to be noted that the post o

appointed through SSC after under

The applicant did not undergc any

over the exigencies of service du

ernployee/e, of the department)the ap
or adhoc basis as Stenographer/LD
adhoc basis w.e.f., 10-5-90 to 3%
6. 'Even though the applicea
basis as Stenographer/LDC that wi
regularisa{on +hat basis, He has
Hence, it is not possible tc gran
OA, Howevér, the applicant had w
on adhoc basis as Stenographer/LD
deducted if he applies in future
applicant shculd also be given pr
adhoc bagis {f any leave vacancy
g bays

to appoint any temporary &t und
7. In the result, the foll

1) The applicant if apr
in pursusgnce of any notification
relaxaticn to the extené he worke
Stencgrapher/LDC in the departmer

2) If there is need to
Stenographer/LDC due to grant of

applicant chould be given prefere

8, With the above directic

'MEFBER(JUDL )
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Dated 3 The 17th,
TDictated in “the

spr

'd any rejoinder in thi

itenographer/LDC are to

s connection,

be

)ing necessary selection tests,

ich selection tests. Bt
:0 grant of leave to thd

.cant was posted purely

b e
it tied

e regular

on temporary

He had worked as tempprary on

17

=98 i. e.?T;bout 6 years amd odd -

had worked for é;years
not give him any right
> get selected through

:he prayer as asked for

efa adhoc
to get
the SSC,

in this

<ed for about 6 years temporary

Hence, that services

r purpose of age relaxation.

should be

The

srence for engagement on temporary

lses in future and there is need

R=3,

ing directicns are giveni=

the

25 for/post of Stenographer/LDC

sued by SSC he should he given age

pemporary on adhoc basis as

jage temporary on adhod

basis as

ave to thekegular emplgyee the

¢ gver others,

the OA ig dlsposed of.
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Copy to:=
1. The Secratary, Min, ef Health
Welfare, firman Bhavan, Neu D
2., The Director Gensral 8f Heal .
Walfare, Nirman Bhavan, New D
3, The Asat.Direcher General (sm
SR Nager, Hydersbad,
A, One cepy to Mr. U.U.P;abhakar
S5« One copy te nr.'u.Rajasugra Ri
6. One copy to DuRJ(A), CAT., Hy
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